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~ ACT No. VI oF 1915.

~ Passen- BY THi GOVRRNOR GENERAL OF INDIA IN COUNCIL.

(Recewed the assent of the Go'uemor Geneml on the 25th. Marck
1915, )

An Act further to amend the Assam Labour
and Emlgratlon Act, 1901

HEREAS it is’ expedient’ further to amend the‘ '
Assam Labour and Emlgratlon Act, 1901 It ig VIof 1901
- hereby enacted as follows:—

Short title 1. (1) This Act may be called the Assam Labour
and com . and Emigration (Amendment) Act, 1915,

(2) It shall come -into .force at once, with the
exception of section 7, which shall come into force on
such day as the Governor General in Council may,
by notification in the Gazette of India, appoint in

; -this behalf.

- Amendment 2. In section 2 () of the Assam Labour and Bmi-
”‘(’ﬁ)"‘ﬂ‘:"}f - gration Aoct; 1901 (hereinafter called the said Act), v1ot 101
1901, ~the follovnng amendments shall be made, namely :—

(2) After clause (c) the following clause shall be
; added, namely :— :

- %(c0) ¢ Board * means the Assam Labour Board

' constituted under Chapter VI-A.”? '

(b) To clause (¢) the following Explanation sha]l
be added, namely :—

“ Explanat@on —If any such natWe of India,
having proceeded from a Native State
into such territories, departs therefrom
for the purpose aforesald he shall be
deemed to emigrate within the meamng
of this definition.” '

(c) After
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(¢) After clause (n) the following clause shall - be ‘
. added, namely — '

“ (nm) ‘ native district,’ in the case of a ‘per-_
‘son _who, having proceeded from  a
Native State into territories in which )
this Act is in force, ' emigrates there-
from, includes such Native State.”

(d) After clause (2) the followmg shall be added,
namely :—

“ and

(2) Superwsor means a Superwsor appomted
under this Act.” .

3. For sub-section (I) of section 64 of the said Amendment
Act, the following sub- sectlons shall ‘be substituted, ‘fcg"@tf““ 84,
namely :— 1901.

(1) The Local Govelnment may authorize. any
Superintendent to grant licenses to suit-
able persons to be Local Agents; for. the
purpose of representing employers within-
a specified area and for a specified period,
in all matters connected with the super-
vision of garden-sardars under this Act.

(2) Any employer, or, on behalf of an employer,
any association or firm duly authorized
by general or special order of the Gover-

- nor General in Council for the purpose
of this clause, may apply for a license
as aforesaid, to be granted to a specified
person.

_{(8) Every such application shall be made to, the
"~ Board, and the Board shall forward it
with its recommendation to the Superin-
tendent, who may thereupon, if he thinks
fit, grant a license to such person.”

~and the existing sub-section (2) of the same section -
shall be renumbered (4).”

4. In section 67 (1) of the said Act there shall Afﬂwng“gm&
be substltuted for the words * the employer,” the Zcf,e%},ligol

words
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words. ““ his employer or the association or firm
~which has applied in -respect of such TLocal Agent
under section 64, sub-section (2)* and for the words
“from *orif” fo the end .of the sub-sectlon, the'
following words, namely :—

#¢ or if the District Maglstrate is satisfied that
the conduct of the Liocal Agent has been
such as to render him unsuitable to hold
a license.”

Insertion of 5. After section 116 of the said Act the following
new Chapter

VLA inact Provisions shall be inserted, namely :—
| « CHAPTER VI-A.

o Assam LABOUR BoARD. :
Contitution 116-A. (1) There shall be a Board, to be called

‘I’,f,ﬂﬁ,ffm the Assam Labour Board, for the supervision of
Board, Local Agents, and of the recruifrnent, engagement
and emigration to labour districts of natives of India

under this Act.

(2) The Assam Labour Board shall be a body
corporate, and have perpetual succession and a com-
mon seal, and may by that name sue and be sued.

(3) The Assam Labour Board (hereinafter -called

the Board) shall consist of sixteen members, includ- -

~ing the Chairman, who shall be an officer in the

service. of Government, to be appointed by the

Governor General in Council by notification in the

Gazette of India. The remaining members shall be
elected by fhe following bodies, namely :—

~ (a) eight by the Indian Tea Assdciétmn, '
Calcutta, as representatives of that Asso~

ciation and of the Indlan Tea Association, - -

London ;
(b) four by the Assam Branch, Indian Tea
Association ; and

(¢) three by the Surma Valley Branch, Ind1an
~ ‘l‘ea Association,

(4) The -
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{(4) The election shall be made in such manner
as may be determined by the electing ‘bodies, subject
to the approval of the Governor General in Council,
and the name of every person so elected shall be

- published in the Gazette of India.

(5) 1f within the period prescribed by rules made
under this Chapter any of the aforesaid bodies fails
to elect representatives or to elect the full number
of representatives to which it is entitled, the
Governor General in Council may nominate persons
to be members of the Board as representatwes of the
said bodies.

(6) There shall be an Executive Commlttee of the
Board, with such powers and duties as may .be con-
ferred on it by rules made under this Chapter. It
shall consist of five members, of whom one shall be
the Chairman of the Board, and the remaining four
shall be elected in the manner prescribed by such
rules, as representatives of the following bodies,
namely :—

(@) oneof the Indian Tea Association, Calcutta ;
(b) one of the Indian Tea Association, London ;

(c¢) one of the Assam Branch Indian Tea Asso-.
ciation ; and ‘

(d) one of the Surma Valley Branch, Indlan Tea
Association.

(?) No act done by the Board or by the EXecuti've'
Committee shall be questioned on the ground merely
of the existence of any vacancy in or any defect in
- the constitution of the Board or of the Executive

Committee, as the case may be. g

«116-B. (1) The Governor General in Council %ﬁh'ry of
‘mdgy fix the salary of the Chairman of the Board. et

(2) Such salary shall be paid in such proportiois
by the Governor General in Councu and. the Board,
as the Governor General in Council may from tlme
to time determine. ‘

€116-C. (1) The Board may appoInt $0 many Appointment

pelsons as’it thinks necessary to be Supervmorl, with of suporvi-

such **
(&
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such powers and duties in respect of the: supervision

of Local Agents and the other matters mentioned in

“  section 116-A (1) as may be conferred and imposed on*
~ them by rules made under this Chapter.

(2) Subjectto the control of the Governor General
~ in Council, the Board may fix the sa,laly to be paid
’1:0 Superv1sors )

(8) The Liocal Government may, subject to the
control of the Governor General in Council, declare -
the local area in the Province within which Supervi-.
sors shall exercise the powers and perform the duties
conferred and imposed upon them by rule under thls

- Chapter.,

(4) Bvery Supervisor shall be deemed to be a,
public servant within the meanmg of the Indian
Penal Code. o . XLVofls

£ndorsement €116-D. (1) Whenever the Board has reason to

*  of Local

Agents - believe that the conduct of a Local Agent has been
Ycenses. such as to detract from his sultablllty to hold a.license:
it may call on him to produce "his license, and after
hearing any cause that he may have to show to the
contrary, may make such endorsement thereon- as it
thinks fit. A copy of every such endorsement shall
be sent to the Superintendent of Emigration in the
" distriot for which the ILocal Agent holds a license,
and a copy shall also be sent to the employer or asso-
ciation or firm on whose application the Local Agent’
license was granted.

() If the Local Agent fails to produce his hcense _
when called upon under sub-section (1), he shall be
punishable with fine which may extend to two
: hundred rupees, '

Cesr. . «116-E. (1) Sub;]ect to the prowswns of rules
made under this Chapter, the Board may levy a cess
on employers for the purpose of meeting  expenditure
incurred in carrying out its functions under this Act,
and in particular for the payment of the salary of
Supervisors and of such proportion of the salary of the
Chairman as may be determmed under section 116-B.

(2) Such
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(2) Such cess shall be payable on every garden-- o

sardar deputed by his employer to engage labourers
and on every person recruited or engaged as a -
labourer or assisted to emigrate under Chapter iV ar
- section 91 :

Provided that the rates at which the cess 1s lev1ed
shall not exceed the following, namely :—

Five rupees a year on each garden -sardar so de-

- puted, and

Five rupees on each person so recrulted engaged
~ or assisted to emigrate. .

(3) On the failure of an employer for the space
of one month after the receipt of a notice in such
form and served in such manner as the Governor
General in Council may, by rule under this Chapter,
prescribe, to pay any sum due under sub-sectlon (1),
the same shall be recoverable from him,

«116-F. (I) The Governor General in Oouncll
shall, after previous publication, make rules to carry

) ~out the purposes of this Chapter.
' (2) Tn particular and without prejudice to the -

generality of the foregoing power, such rules may,
subjeet to the provisions of this Act, provide—

(a) forthe powers to be exercised and the dutles
to be performed by the Board in carrying
out the purposes for which it is constitu-

ted, and for the powers and duties of the

: Exeoutlve Oommlttee and of the Chair-
man;

() for the period within Whlch elections to the = .

Board must be madey for the election of
- members of the Executive Committee ;
B and for the appointment of temporary or

acting members of the Board- and of the

Rules. -

-Executive Committee during the absence o

of any member ;

(¢) for the times and. places of meetings and. pro-
cedure of the Board and of the Executlve
Commlttee ;

c 2

(dY for
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(d) for regulatmg the rate of the ooss, the
. method of levying and colleeting the
‘cess, the purposes to which the cess may

_ be.applied, and the accounts to be kept

and the audit thereof ; and : -

" (e) for_the powers and dutles of Superv1sors.
- appointed under section 116-0.”

ﬁgﬁ?},ﬁ:ﬁ‘” 6. () The following portlons of the said Act are

VI, 1901, hereby repealed, namely, section” 90 ; in section 91,
Consequential
repeals and

 amendments. BeCtion 90,” and in clause () thereof, the words * or

holdmg permits granted and countersigned under-
" section 90,” and the words * or of that sectlon, as the
case may be ;” aund clause (a) of section 174.

(2) In section 92 of the said Act for the wordsand.
figures *° sections 90 and 91 there - shall be. subsh-’
- tuted thé word and figures * section 91.” ' ~
Sopealof | 7. (I) The portions of the said Act specified in
Act V1, 1001, the Schedule to this Act are hereby repealed to the
' f:!;sigueﬁml extent mentioned in the second column of the Sche-"
anl:e:dx:ents dule.
(2) The following amendments shall be made in
the said Act, namely :—

(4) In the heading to Chapter V,and in sectlon\
92 there shall be substituted for the words
and figures * Chapters III and IV ” the
word and fizures % Chapter IV.”

(¢6) In section 93 (2) there shall be substituted
for the words and figures “ Chapters IT .
to IV inclusive,” the words and figures
¢ Chapter IT or IV ” and for the words and
figures “ Chapters VI to X *’ the words
and figures * Chapters VI (except

' Chapter VI-A) to X.”

(¢4¢) For section 172 of the said Act, the follow-

ing section shall be subs’pltuted namely :—

Garden-sardar

aking over - 172 (1) WhOBVBl‘, belng a garden sa.rdar hO].dlng
Iabowens to - & certificate under Chapter IV,—

u authorised

porsons, efe. “{a#) makes over to the Garden-sardar or Local Agent
~ B of any employer other than the employer

by

the words “ notwithstanding anything contained in -
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by whom his certificate was granted or,

without authority from his employer, to
any other person, any person whom he hag
engaged or intends to engage asa labourer
or whom lie has assisted or intends to
assist to emigrate under Chapter IV as
wodified by any notlﬁcatlon issued undexr
section 91 ; ‘

() places any such person. as aforesaid in a place
of accommodation wused . in connection
with the unlawful recruitment or engage-
.ment of labourers ; or

(c) allows any person unlawfully recruited or
- engaged  as a labourer to share the
“accommodation provided by him wunder
section 62 ;
shall be punishable with imprisonment for a term
which may extend to six months, or with fine, or
with both, and his certificate may be impounded by
the convicting Magistrate. '
(2) Any Magistrate impounding a certificate under
this section shall send it for cancellation to the Magls-
trate by whom it was counters1gned "

THE SCHEDULE.
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THE SCHEDULE.
Porrions or Acr VI or 1901 REPEALED,
[ See .s_ec,t‘ion 701).]
1 2
Chszgtfglsr Extent 6f repéa.l.
8,2(1) |Clause (c). ’
In clause (d) the words “ oon'tractor, s‘ub-contra.ctor{ recruiter,””
In clause (1) the words and figures * section 84 or.’:
.Clauses (o) and (.y;) : |
812(1) Clavse (a).
" (10 élause (c) the words from “or if the labourer®® to the end of
the clause. : .
“8.12 (3) - | The whole.
-~ 8.12(8) | The whole,
Chap(;.gr ‘I,II - The whole,
.8. 65 [ The whole.
S, 91 Clause () ‘
8, 163 (2) | In clause (b) the w&ds “ contractors or.”
Clause (f).
In clauses-(m) to (r) the word * contractors,”” wherever it occurs,
8.163 (8) | The word * contractor * in both places whero it ocours, ‘
85,166 to | Tho whole, |
168 ’
8.171 | The words and figures * sectioh B5 or.”
8.174 | Clanse (a). |
8. 176 | The ‘whole, -




